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FINAL ORDER NO. 50338 /2025
Date of Hearing/Decision : 11/02/2025

DR. RACHNA GUPTA

Learned counsel for the appellant has requested for liberty to withdraw
the appeal. Keeping in view the same, and that the appellant is the master
of the ‘lis’, the request is accepted. Appeal is ordered to be dismissed as

withdrawn.

(Dictated and pronounced in open court)

(DR. RACHNA GUPTA)
MEMBER ( JUDICIAL )

(P. V. SUBBA RAO)
MEMBER ( TECHNICAL )
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